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16.02 hrs (Kumari Selja in the Chair)
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SHRI ARUN NEHRU (PERAMBALUR): Madam, thank you for the opportunity. We
are at a very critical point in the growth of this country. For that, the structural

changes started from 1991 onwards made by the stalwarts who were able to get
our country going. I thank them first, I salute them first. But today we are

discussing a very important topic of air connectivity and the related infrastructure. I
will put my points across in ten basic segments.

The first important segment is the issue in the last ten years which has actually
come to us in the last two weeks. All of us have been invariably inconvenienced
because of those policies which have happened here. The policies were drafted
with very good intention. The intention was to have very low fares and get more
people on board, get people from point A to point B faster. Now what had
happened is there was market concentration. A lot of Members have read about
market concentration and its risk. Now, market concentration is risky, irrespective
of its being a capitalist or a socialist society.

India's air market is dominated by two players, and unfortunately, some of the
policies that helped us get this connectivity actually have various tags - the largest
number of aircraft orders, the largest number of people getting airborne, the



largest number of growth in terms of air traffic - and we have got good numbers to
show this to the world. But where has this got us to?

The leading carrier is in 60 per cent of the routes. That is the only carrier. So,
imagine if you are the only carrier, the pricing power or the domination power in
terms of seat availability or the slot timings is one segment on the soft part. On the
hard part, landing part where the airline operator, in spite of spending large
amounts of money, is actually left to deal with only one airport operator. Hence,
there are a lot of inefficiencies which actually seep finally into customer service in
terms of pricing power to the consumers and in terms of the overall airport
infrastructure that is available in our country.

The second point is which the Government actually did it right. Two years ago, they
published the flight safety rules for the support crew and the flight rotation which
is actually very well-intentioned and a good cause. It happened two years ago.
Now, there are a number of reminders sent. I believe that. I have read in the
newspapers that the hon. Minister along with the Department have taken a lot of
efforts to remind the airlines to actually get ready for that implementation. In the
last three weeks, we have seen that the carriers actually did not care even a bit
about these rules coming into impact, and what they did was even more atrocious.
They had invariably said No to those rules and they had large scale cancellation in
order to force or have an impact or have a feel of forcing the Government to
actually reverse those rules. The Government did not reverse the rules, but what
had happened was it relaxed the rules for some time, so that they can cope up back
again.

Now, we have two things here. We had a Government that clearly told all the
operators, gave enough time, but where the operators lack, actually the
Government had to go back even for two months. Even if it is two months, it is two
months. A duly elected Government had enough time. I think they subverted the
power of the Government and its people because of the dominant power. So, I
want the Government to note that just creating efficiency of scale can actually
come as bite back in terms of policy implementation and in terms of pricing power.
So, your intention to actually give better pricing to the consumers is actually
coming to haunt you in terms of giving preferential treatment to these market
powers.

Now, one of the side effect of such powers is that the regulatory framework has
wide regulatory framework. I mean we have got great people manning the airport



authority, manning the research departments of air traffic controls. Because of
such market power that the players have, the regulatory environment actually has
turned reactive in the last five years or even six years or more. The Department had
to constantly monitor airfares. Why is the Department supposed to monitor
airfares? It was not the policy of the Government. The policy of the Government is
very clear.

They want the market to determine prices. But look at where letting the market
decide prices has taken us. Time and again, the Department has been forced to
react asking airlines to cap fares and issuing regular orders. What happens is this:
regulatory creep sets in. Proper regulations cannot be formed in a timely manner.
Every year, rules have to be changed to accommodate market participants.

A side effect of having scale is actually weak competition. Look at the US, the most
capitalist state. It has just four airlines with market shares ranging from 35 per cent
to 22 per cent. This setup creates enough competition, enough scale, and allows
the Government to stick to market principles, ultimately getting the best prices for
consumers.

So, I hope the Government recognises that providing regulated scale actually
helps, rather than giving the market a completely free hand where abuse is almost
inevitable. We have seen this over the past three weeks. The intention was to keep
prices low, but carriers tweaked the system.

Take, for instance, a flagship programme that has been misused by operators: the
UDAN Scheme, which is an excellent initiative aimed at connecting far-flung areas.
That is its principal aim. Take Tamil Nadu as an example. There ATRs operate
continuously, with about seven services to each city every hour. With UDANs
incentives, the break-even point for ATR operators is filling 50 seats. Filling 80 seats
is profitable. But the same route using larger jet aircraft with 186 seats has a break-
even of approximately 110 seats.

So, you have an unfair situation for the consumer. They must use a turboprop to
make the route profitable, even though the Governments aim was to connect
remote areas. The request is simple: focus the UDAN Scheme on far-flung regions,
like the Northeast, where air service and pricing are genuinely needed and not
well-connected markets, which carriers exploit to gouge prices. In fact, jet-engine
fares are cheaper than turboprops. Many hon. Members have used turboprops to



reach last-mile destinations. I request the Department to assess the schemes
effectiveness on the non-commercial routes it was intended for.

The fifth point is infrastructure development. For whatever reasons, policies have a
very high entry point. Of course, the Government wants proper, well-funded airport
operators capable of tapping global markets. But this has led to a skewed situation.

HON. CHAIRPERSON: Hon. Members, I must inform you that five hours have
already been spent discussing this Resolution, almost exhausting the allotted time.
Since three more Members wish to speak, the House needs to extend time. If the
House agrees, the time for discussion may be extended by one hour.

SEVERAL HON. MEMBERS: Yes.
HON. CHAIRPERSON: Thank you. The time is extended by one hour.

SHRI ARUN NEHRU: Madam, I was speaking about infrastructure delays and
uneven regional development. Some metro areas, especially in Southern India,
have more airports, where travel volumes are higher compared to certain regions.
From the Governments perspective, a high entry point ensures operators have
sufficient liquidity and positive cash flows, especially if they tap global markets,
which have very high standards.

However, a side effect is high entry fees. Almost 25 per cent of ticket costs go into
taxes and airport fees. While the Government is right to support airport operators,
this high entry point has the opposite effect. It prevents ticket prices from being
affordable. A good policy review, opening access to new players, would help more
than concentrating operations among very few players.

Now, talking about the passenger experience, anybody who experiences Indigo
would know this. I am sorry to name the airline, but anybody who is going through
a dominant airline would know their service levels. If it is a no, it is a no. It is
actually not service. It is because we have no choice. Now, it is because of this that
there is so much of pricing power, and they have a very dominant practice of going
on. One of the newspapers actually mentioned that as a matter of fact, there is a lot
of increase in the sale of BP tablets, if we actually take festival seasons. That is co-
related to increase in air-traffic.

My another point is the financial health of airlines. One of the subset of the
dominant powers is actually because of the dominant airlines. I have two points
about Trichy alone. I am quoting example of Trichy because it is a tier-II city and a



non-metro city and most of us here belong to tier-II and tier-III cities. Establishing a
hub-and-spoke model, where every flight has to go to Chennai and then come back
rather than interconnectivity, is actually increasing the cost. I request the Minister
to actually have a differentiation of it and a more efficient hub-and-spoke model.

The last point which I want to mention is that we have very less MROs in the
country, that is maintenance, repair and overhaul facilities. We have enough land in
tier-II cities and only the tier-I cities has MROs. In the tier-I cities, it is still very
expensive. So, I request, through you, Madam, that the Minister should consider
actually opening up more MROs and hence improving the facility of the country.

Thank you for the opportunity, Madam.

PROF. SOUGATA RAY (DUM DUM): Madam, I thank the hon. Member Shri Shafi
Parambil for having brought this Resolution. I think, today, the Ministry of Civil
Aviation has become a lame duck Ministry. Up till the time Air India was with the
Government, it had some width. Now, the Ministry of Civil Aviation only controls the
safety and other matters. It has no control on the fares. Now this matter has been
repeatedly raised in this House by Members from Kerala. A large number of
expatriates are there in the Gulf and they come to India at the time of Christmas. At
the time of Christmas, etc., the migrant workers in the Gulf who are wage-earners,
face tremendous difficulties. Sometimes the fares are so high that they have to
spend a years salary on to and fro tickets. It has been raised, but the Government
has done nothing to mitigate their suffering.

Now, this problem has been highlighted during this Indigo crisis. In Indigo crisis
the Government appeared to be absolutely ineffective. Everyday, hundreds and
thousands of passengers were stranded at the airports and flights were cancelled.
Their luggages piled up. So far, they have said that the DGCA has issued a Show
Cause Notice to Indigo. The DGCA people are sitting at the headquarters but so far
no punishment has been given to Indigo people, either Rahul Bhatia or their
foreigner CEOs. This is the most unfortunate state of affairs. The Government is a
mute spectator to the sufferings of the passengers.

Now, the gulf problem, that was mentioned, mainly affected those coming from
Dubai and middle-eastern countries. But this time, the internal passenger fairs
went through the roof upto Rs. 1 lakh.

SHRI K. C. VENUGOPAL (ALAPPUZHA): The DTL Rules were relaxed during this
crisis only for Indigo. And that has been done by DGCA only. Now, we do not



understand that. If you are relaxing the DTL Rules for Indigo, why do you not relax
it for Air India or for other airlines? The DTL Rules have only been relaxed for
Indigo.

Basically, the pilots are asking for a judicial inquiry. The Government is very clear
on this. Why is the Government running away from a judicial inquiry? The pilots
themselves told us. This is clearly a scam. Are you going to take any action?

g O3t (sft RRrsT f&g): aa-aT gyumfa ggiearn, & omug & a1d e 38 & | (Saaum)

PROF. SOUGATA RAY: I fully support what Mr. Venugopal says that there is a scam
involving the Indigo and the Government of India. You will notice it if you see the
list of contributors to various political parties released by the Supreme Court. How
much money Indigo has paid to the BJP for the favours rendered? (Interruptions)
What is illegal?

HON. CHAIRPERSON: We will take a look into this.
(Interruptions)
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(Interruptions)
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PROF. SOUGATA RAY: Madam, we saw how the Government was a helpless
spectator before this tremendous problem faced by the common people.
(Interruptions) Madam, in 1994, the (Interruptions)

3. e ga : 3 iR @ 3t a1 @ € | R U fore € o Sumeht &t fonaem ma, Stowas &t
fopdaT Tam?

goft T Oy ; fAfRvenra Sft, smueRt t Sarer 8 i € | (saaeT)

HON. CHAIRPERSON: Sougata Ray ji, please address the Chair.
(Interruptions)

PROF. SOUGATA RAY: Madam, I am addressing the Chair.

In 1994, the deregulation of airfare was a wrong decision. At that time, it was the
Congress Government. Shri Madhavrao Scindia, father of the hon. Minister
Jyotiraditya M. Scindia, was the Civil Aviation Minister. They said that they are
having open sky. Open sky means no regulation on airfares and no regulation on
the airlines.

Now, what has happened today? In the total aviation market, Indigo of Rahul
Bhatia is alone having 66 per cent. The Air India, even after its take over by the
Tata, is only having 26 per cent. But during the recent crisis -- I have been travelling
-- the Air India did not raise their fares like Indigo did. So, Indigo, by putting
passengers in a problem, have created this terrible situation.



Madam, this House should rise up and ask why Rahul Bhatia is not in jail and why
the Indigo top bosses are not in jail. So far, effective steps have not been taken.

Now, while I speak on this, I mentioned what our colleague, Sayani Ghosh, raised

today morning. She said, How is Kolkata being deprived? (Interruptions) Madam, I
will complete in two minutes. Kolkata airport has completed 100 years. Now, there
is no direct flight to the UK or to America from Kolkata. Why is Kolkata being
discriminated? It is because it is run by a Government opposed to the BJP. If you
are to go to the UK or the USA, then, you have to either go to Mumbai or Delhi.
Even Etihad does not have any direct flight. So, we are put into a difficulty.

Now, coming to the North-Eastern States, they are also facing this difficulty. From
Silchar, Assam, there is no direct flight. People from Silchar have to come to Kolkata
and then go to Delhi. This difficulty should be eased. Our Minister is a young man,
enthusiastic and jovial, but clearly, he is not up to the mark in his job. Maybe, he
has not been given the political authority to take action against this errant airline,
as the airports have all gone to one single family - Adani. Mumbai International
Airport was formerly operated by the GVK Group; now it is controlled by the Adani
Group. As a Member from the SP mentioned, the Chaudhary Charan Singh
International Airport in Lucknow is now the Adani Chaudhary Charan Singh Airport.
So, we have given the whole aviation sector to one family, and all the plane
operations are given to Mr. Rahul Bhatia of IndiGo. Why should the country suffer
like this? For so long, we did not have open skies, and the people are still troubled.
They should not be put to such difficulty.

That is why, I thank Shri Shafi Parambil for bringing this Motion. He has
highlighted the issues, and today at least the Minister will be forced to reply. It is a
very detailed Resolution, and I am very happy about the same.

Madam, we should sit up, and from your Chair, you should give a dictum that the
Ministry of Civil Aviation should pull up its socks and really do something to
alleviate the misery of the poor, common passengers. Thank you.
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SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Thank you, hon. Chairperson
Madam, for giving me this opportunity.

I rise to support the Private Members Bill introduced by my esteemed colleague,
Shri Shafi Parambil, who has been a three-time MLA in the Kerala Assembly and a
first-time Parliamentarian, but has made a headline by bringing this Private
Members Bill which seeks to strengthen passenger rights, guarantee fair
competition, and overhaul our aviation regulatory framework. The urgency of this
Bill has been underscored by the severe civil aviation crisis that India has witnessed
in the last fortnight.

India's largest airline, IndiGo, which carries over 60 per cent of domestic air
passengers, has experienced a catastrophic operational breakdown, resulting in
thousands of flight cancellations and widespread passenger suffering. At the peak
of the crisis, reports indicate that over 2,000 flights were cancelled within a week,
severely disrupting travel plans nationwide. On one day alone, more than 550
flights were scrapped, and in subsequent days, more cancellations followed, with
refunds exceeding Rs. 7,827 crore issued to passengers. The Directorate General of
Civil Aviation has even suspended four of its own Flight Operations Inspectors for
oversight lapses and intensified scrutiny of the airline's compliance measures. This
is one of the most severe operational breakdowns in Indian aviation history not a
minor scheduling glitch, but a crisis that stranded travellers in terminals, disrupted
businesses, and forced families to cancel long-planned holiday journeys.



Madam, this is not just about an airline's internal failure. This crisis also exposes
bigger structural problems. Why has the Government allowed concentrated market
dominance? When one airline accounts for such a disproportionate share of
domestic traffic, the entire system becomes fragile. A failure in a single carrier's
operations should not grind national air travel to a halt. Yet, it did. Why did our
aviation policy allow this duopoly to emerge? Why is there no healthy competition
to absorb such shocks? This Bill calls for a real structural competition, and more
robust entry and survival conditions for new and smaller operators.

What role did regulatory preparation play in this crisis? The Directorate General of
Civil Aviation had introduced revised pilot duty and crew rest rules, aiming to
improve safety. Yet, despite a long lead time, IndiGo failed to align its crew
planning, prompting cancellations numbering in thousands. If Airlines is unable to
comply with foreseeable regulatory changes, where was the oversight? Should
regulators not have ensured compliance well in advance, especially given the
Airline's massive network? Why are passengers left to bear the consequences of
systemic failure of this Government? Thousands were stranded, and many families
missed urgent medical and personal commitments. Airports reported chaotic
scenes and delays in communication to affected flyers. Who would compensate for
the economic loss, missed opportunities, and emotional distress?

Madam, current consumer protection is inadequate and reactive, not preventive.
This Bill mandates clear compensation frameworks and enforcement mechanisms.
Why has the Government been slow to enforce real accountability? In response to
the crisis, DGCA ordered flight schedule cuts, formed oversight teams, and
suspended officials. But these are reactive, and not proactive measures. The flight
cancellations soared and the airfares on alternative carriers spiked sharply, hitting
ordinary passengers hard. Does our regulatory architecture protect passengers
first, or does it favour powerful operators? Why has there been no policy to ensure
resilience in Indian skies? The Civil Aviation Minister rightly said that we need at
least five major carriers to avoid such shocks. Yet, policy and practice have led us to
a market with two dominant players. When will we adopt policies that prevent
monopolistic control and ensure robust competition?

Madam, civil aviation is not just an industry; it is a connectivity that binds this
nation. It affects businesses, tourism, families, and national integration. It should
not collapse under the weight of avoidable operational mismanagement or
regulatory laxity.



The Private Member's Bill brought by Shri Shafi Parambil seeks real consumer
protection with enforceable compensation, greater market competition, stronger,
independent oversight of airlines and regulators, transparency and accountability
in pricing, cancellations, and refunds. This crisis is a wake-up call. Let this House
unite to ensure that India's passengers are protected, India's skies are resilient,
and that no single failure, whether operational or regulatory, can cripple our
nation's connectivity.

I urge upon the Members to support this Resolution, not just in spirit, but also in
action. Thank you.

SHRIMATI MALVIKA DEVI (KALAHANDI): Thank you very much for giving me a
chance to speak on my first Private Member's Bill. First of all, I would like to say that
I belong to a party which does not believe in speaking only about the negative, but
always begins with the positive. Yes, the Civil Aviation Ministry was in a crisis, but
only till 2014, till Modi ji took charge and began working on it.

Aviation is a driver of economic growth, regional connectivity and social
inclusiveness. UDAN is one of the most successful schemes of the Modi
Government which has been launched in the past few years. If I speak about the
expansion of airport infrastructure, there has been a massive increase in the
number of operational airports. From 74 airports in 2014, there are 160 operational
airports today.

My constituency, Kalahandi, has always been infamously known for its famine,
drought and other unfortunate issues. But today, I thank everyone, especially Modi
ji, for supporting the Civil Aviation Ministry and granting us our first UDAN airport
at Utkela. Today, we are connected to all the districts and all the States, whether it
is Bhubaneswar or Raipur. We are truly grateful to Modi ji for the UDAN scheme,
where the fare is only Rs.3000. Earlier, when we travelled by car or train or any
other means, we used to pay double or triple the amount.

Modi jis vision behind this scheme is Ude Desh Ka Aam Nagrik, and that is why this

scheme is called UDAN. Therefore, Modi ji is rightly known as the peoples Prime
Minister. There are about six hundred UDAN routes operationalised in the country.
Passenger-friendly digital reforms have been introduced, whether it is the EGCA
platform, Digi Yatra or the biometric and paperless systems.

The Government has also brought in policy and regulatory reforms like the Civil
Aviation Policy and the Bharatiya Vayu Yaan Abhiyan. It has enhanced safety



inspections and achieved significant international recognitions, including ICAO
recognition. All this work is being carried out by the Civil Aviation Ministry of India. I
once again thank Modi ji and Ram Mohan Naidu ji.

As I said earlier, there was a crisis situation, but it was only till 2014. Recently, there
have been two situations that can be considered crisis situations. One was during
the COVID-19 pandemic, when on May 25, 2020, scheduled domestic flights
resumed after a two-month suspension due to the COVID-19 lockdown. The
Ministry imposed both upper and lower fare limits to protect passengers from
exorbitant and predatory pricing by airlines. These fare bands were based on flight
duration and were revised periodically through Ministry orders in 2020 and 2021.
The BJP Government is for the people, by the people and of the people, the
Government that works for the people.

The second situation was the emergency caused by the Indigo disruption, but
again, HI<T St ehl YRR, I Higd T1Ag hl ThR = 38! Hi guse fham iR sgd s § gv
& fohaT | gAY TRPR 98 WFR ¢ St AU bl SRR T+ @3 gl TlIedsH gad! &, 7 fh
TURR S5 qTel TR |

The Civil Aviation Ministry invoked its regulatory powers and capped economy
class fares. Fare ceilings were fixed at Rs.7500 for routes up to 500 kilometers,
Rs.12,000 for routes from 500 to 1,000 kilometers, Rs.15,000 for routes from 1,000
to 1,500 kilometers, and Rs.18,000 for routes above 1,500 kilometers. At the same
time, compensation running into crores was given to the affected passengers, and
the situation is still being managed diligently.

All T would like to say is that our vision under Modi ji is Sabka Sath, Sabka Vikas,
which includes Sabka Safar. We acknowledge the challenges being faced by airlines,
whether they pertain to fuel costs, ATF taxes or operational expenses. But the
solution cannot be placed entirely on the shoulders of passengers. Our
Government has always stood with the people. Whenever the need arose, it
intervened and ensured fair pricing. It has always encouraged healthy competition
in the aviation sector with passenger safety as its top priority. Above all, the
Government has made air travel affordable and accessible for every Indian.

I am confident that the hon. Civil Aviation Minister, Shri Ram Mohan Naidu, under
the guidance of Modi ji, will address the recent issue very effectively. I reiterate that
the Modi Government is of the people, for the people and by the people. Thank
you.



17.00 hrs

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPU RAMMOHAN NAIDU):
Thank you, Madam. It has been a very long and thorough discussion on this very
important aspect of airfares in the country. It all originated by the Private Members
Business Resolution, which has been put by hon. Member Shri Shafi Paramabil Ji,
on the topic of appropriate measures to regulate airfare in the country. From the
number of speakers that have spoken over one-and-a-half years, this is the first
Resolution that has come in this Lok Sabha. Since, on 26" of July 2024, the day it
was moved, there were nine speakers who spoke. Again on 28" of March 2025,
there were 14 speakers. And today, on 12" of December, we have had another
eight speakers speaking on this. One thing that is evident today from all the
speakers that have spoken and the emotion that has come out is that the
Government continuously speaks about how aviation today is. A matter of fact,
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Unless it is connected to the masses of the country, you do not see that kind of
emotion being spoken, both by the Members on this side and by the Members on
that side. So, that is an example how deeply and inclusively, under the leadership of
hon. Prime Minister Narendra Modi Ji, the civil aviation is interconnected in this
country. I will try to stick to the points that have been mentioned in the Resolution,
which I feel is also very important to address today. The first point is to initiate
appropriate measures to regulate the airfare in such a way that there is a
reasonable upper limit to the maximum fare that an airline can fix on a route.

Madam, taking up this point, let me start by looking into the aspect of deregulation
in the country. Some speakers have already spoken about it. The regulation starts
with the Air Corporations Act of 1953. That was the time when they decided that
the airfares needed to be regulated. There was a committee which was there,
which was looking into all the regulations, and the capping of fares and deciding
what the tariff should be. But then in 1994, it was decided that the aviation sector
should be deregulated. It was deregulated, that idea that came up, and then the Air
Corporations Act was repealed in 1994. The idea behind the deregulation at that
time was to allow the sector to grow. Open sky was mentioned because there was
so much demand and potential in the country. Considering the global way of how
civil aviation was observed across the world, all the countries who have seen
exceptional growth in their own country in civil aviation, they had deregulated
markets. The deregulation of markets lets the sector open up for many players to



come in and it also encourages competition at the same time. When you are saying
deregulation, you are letting the market dynamics flow in. You are letting the
market supply and demand play its own role, so that the ultimate benefit is got by
the passenger who is taking the ultimate benefit. It is with that idea that in 1994
itself deregulation has happened and from then we have seen that multiple airlines
have come in and also multiple challenges for airlines. Some have gone out and
new airlines have come in. But the idea still remains that if the civil aviation
network, the aviation sector, needs to grow, the first and foremost thing is to keep
it deregulated so that the competition survives, more players can come in.

Coming back to the whole deregulation aspect, even though I am saying that the
market is deregulated, let me also come to the fact that according to the Aircraft
Act that we have right now, there is power with the Central Government that in
extraordinary circumstances, when there is a possibility that there is misuse of the
air tariff deregulation that we have set up, the Central Government can interfere
and set things right to cap the fares so that the passenger does not experience
opportunistic pricing at that point of time.

One of the good examples for that would be COVID. You have seen how much of a
challenge it has been during COVID for aviation on one side, and also for the
passengers, because of the mismatch in supply and demand at that time. It is at
that time that the Government decided to step in. Based on the timing, the time it
takes to travel from point A to point B, certain categories were created. According
to the categories, the Central Government exclusively used its power to cap the
fares, and it has done it. That was not the only example of when the Government
has stepped in and looked after the passengers and looked after the airfares in the
market. There is another example that I would like to give, which is of the Maha
Kumbh. We have seen that there was an extraordinary demand from people across
the country and outside the country also who wanted to go to Prayagraj at that
time. And because of the sudden surge in demand and the capacity being the same
as what it was before, there was a huge rise in airfares at the time. So, what the
Government did at that time was to cap the fares of the airlines which were going
to Prayagraj. That was the second instance.

The third instance which we have seen is of Pahalgam when the attack happened.
This was a different kind of situation where people were trying to come out of
Srinagar. It was at that time again, to facilitate the people and the passengers who
were coming out, we observed that there was a necessity for the Government to



interfere. We exclusively used the power, and we capped the fares again while
keeping the market deregulation intact because the whole idea of open sky needs
to be there for competition to survive. Whenever it was necessary in those
extraordinary circumstances, the Government had used its power. Recently also we
have seen during the Indigo crisis, where there was a capacity constraint, there
were many cancellations, there were many routes where the airline was not able to
operate, because of which there was a capacity constraint. So again, it was
observed that if we do not interfere, there could be a rise in airfares. Immediately
we stepped in, we released an order, and this time we created categories based on
the distance, and clearly communicated to the airlines that there has to be a
capping in airfares. I am mentioning the point to say that because the Government
has the exclusive power in extraordinary circumstances, when we feel that the
airfares are rising above the normal and becoming abnormal, then we are taking
up that step.

We have taken another initiative. This Ministry is continuously connected to the
people, listens to the people, and takes feedback from the people. That has been
the complete approach of this Government, especially under the leadership of
Prime Minister, Narendra Modi ji. Alliance Air is still a Government entity. It is
running ATRs across the country. It is especially running on the most important
routes in the North-East area, and also many different destinations where it might
not be viable for different players to come in. Government has taken it upon itself
to run those routes so that the people in those areas also get connectivity. The new
initiative and the new experiment we have started with Alliance Air this was very
recently in October is Fare se Fursat. Since there is a lot of discussion on capping of
fares, we wanted to see if we can cap the fares to a certain extent, what kind of
benefit is being given to the consumer or the passenger, and how the viability of
the airlines is. So, we have taken this special initiative, which is Fare Se Fursat,
which is a pilot project for three months. Alliance Air is operating on more than 54
routes in the country. We have selected 25 routes where the demand is good. On
some routes, viability may not be good. So, we have taken up all operations of 25
routes across the country North-East, South India, northern part of India,
WestEast. We have earmarked 25 routes. On these 25 routes, we have fixed up the
fare for each route. This Fare Se Fursat scheme has been going on for the last two-
and-a-half months. It will go until 31* December. We want to observe if we have
capped the fares, how it is benefiting the passenger because there are many other
things which are involved. This is not a single-way solution where you observe that
the fares are up and you cap the fares or you make them limited to a certain extent



and the ultimate benefit is going to the passenger because it is not just that one
travel for that passenger. There is a sector here; there is the viability of the airlines;
there is an airport that is operating; and there are multiple levels in civil aviation for
the passenger to go from point A and to come out at point B. There are multiple
different sectors which are continuously working in tandem like a symphony so
that the passengers can go from one place to another. And it is important for us to
ensure this whole tandem, the whole connectivity that is there in-between, and that
everything is viable in its operations. That is why, the Fare Se Fursat scheme is
there. Government is very closely observing the feedback on this scheme, and how
the passengers are responding to it. Once that is done, definitely we are going to
sit down, observe the feedback, and then, if necessary, consider this with the
private airlines also.

We are also taking some other measures with regard to capacity constraint. I have
statistics also. When we are comparing the airfares in the country with airfares in
different other places, especially internationally, the rate of growth that we have
seen in the airfares is actually negative.

In relative terms, in real terms, there has been 43 per cent decrease in the airfares
when you consider the Consumer Price Index also. So, if you compare with the US
or China, in the US, it has decreased to 23 per cent; in China, it has decreased to 34
per cent but in India, the decrease has been up to 43 per cent in relative terms
when you compare with the Consumer Price Index and the inflation that has
happened. So, if you compare your own tariffs from previous years, previous
decades, we have been maintaining a certain sort of level which is still affordable
for the people. But in those terms also, when do you observe a rise in airfares? It is
not that every day, they are rising and you see an increase in the fares.

During these festive seasons, such as Onam or Christmas in Kerala there is a
specific demand that originates in this location for most people to travel. During
that specific period, most of the people who are working in the Gulf area, want to
come back and visit their families. There is a specific season when you see that
there is a huge capacity that is going to be there. You can also see that those are
the specific routes where the airfares are rising because of the demand that
originates. Then, you see in the North India, sometimes during Durga Puja, Kolkata
routes are on a search. During Diwali, the whole Northern sector is on a rise and
during Chhath Puja, whoever is going to Bihar, that is on a rise. These are all
specific seasons. It is not that I can cap a fare for the entire year to a certain sector



because this is why market demand and market supply are very very important for
us to understand. They play in such a way that they regulate the fares on its own.
We also know that there are seasons and we also know that there are capacity
constraints in those seasons. We have reacted accordingly when this Kerala
situation was observed. After I became the Minister, this exactly happened in
September, 2024 on the Gulf and the Kerala routes. What else can we do at this
time so that we can facilitate the people who want to travel and we can keep the
fares at a very adjustable price? Then, we added capacity.

We have spoken to the airlines well in advance. We have said that this is a situation
which is happening every year. Why do we not provide more capacity in this region
so that more people can travel? This is exactly what we have done this time. More
flights, which were not operating on non-viable routes across the country, were
taken out and they were brought in the specific sector so that that can facilitate the
demand that was created. On top of Onam, during this Kumbh Mela also, everyone
wanted to travel to Prayagraj. So, we have increased the flights that are going to
Prayagraj. Only capping the fare does not help, but the capacity also needs to be
augmented. That is the real solution when you are seeing that these fares are
rising because there is demand. It is not that you want to send that single
passenger for a very adjustable price, you want to send ten passengers to that
place in that during that specific time. So, capacity augmentation is something
which is very much required and we have done that.

It happens in Kerala during the Onam. It happens during Diwali also which we have
celebrated recently in October, 2025 and Prayagraj Kumbh Mela in January, 2025.
So, we have worked out this solution when we speak with the airlines before and
consider the festive season and increase the capacity.

Madam, we also have to understand what goes into these airfares. I have talked
about some of the measures that we have taken and also airfares is not a single
entity. There are different charges which have gone into the airfare and one of the
most important one is the aircraft fuel. ATF makes up to 40 per cent to 45 per cent
of the ticket. The price that you pay is because of the ATF and the way ATF is there
in the country, the State taxes on the ATF. There are multiple States who have
brought it to below five per cent. We are very thankful to them. There are 26 States
and Union Territories which have brought it down because they understand that
even if you lose a small revenue in this taxation for the ATF, the kind of economic
growth that it creates and the kind of growth aviation network creates for other



industries is very very important and it is with that idea that it was being done. But
there are some States which still have it at a very high percentage and it is multiple
times. My predecessor Scindia ji is also here. He has written and spoken many
times to the Chief Ministers. I have also taken that responsibility. I have written to
Chief Ministers. Whenever I get the opportunity to meet them, I have spoken to
them on this very specific issue of bringing down taxes on ATF because if you bring
it down then definitely that also helps the passenger and the cause that it takes. We
have done it with Bihar also. Bihar used to have 29 per cent tax ATF but in June,
2025, they have responded and they have brought it to below 4 per cent. There is
one State Tamil Nadu also. Manickam ji is here.

So, I will take this opportunity, through this discussion, also to encourage the State
Government to bring it down as much as possible. It should not be four per cent or
five per cent, but to bring it down to one per cent, so that this benefit of taxation is
also being extended to the passenger at the end. This is about the ATF.

When it comes to the DGCA measures, DGCA is also a very important regulator for
us. It also looks after the safety, and it also looks after the airlines and their
operations. Now, there is a tariff sheet which is being made by the airlines to see
how they are going to charge. The tariff sheet mentions the minimum fare for a
certain route, maximum fare for a certain route, and they have this bucket system
where through buckets they see how many seats are going to be allocated at a
certain price. Not many would be knowing about this, but whenever you go to the
website and you purchase a ticket, there is a clear tariff sheet that is mentioned
there.

But here, the airlines also used to do their own chalaki. What they used to do?
According to the law, they have to display the tariff sheet somewhere prominently.
We were also doing our own monitoring, and we were checking as to where the
tariff sheet was displayed. If we go to their webpage, it used to take ages to find
where the tariff sheet was. It is right at the bottom and even the font size in which
it was written, one can see it only if he uses a binocular. It was at that situation.
Then we said, this is not the purpose for which the law has been kept. Thereafter,
we have instructed them that whenever someone opens the webpage, the tariff
sheet should be seen right in the front in big font so that every passenger can see
it. We have brought that change, and we have monitored that change. Now, the
tariff sheet is thoroughly displayed.



But it is not only about the tariff sheet. Earlier, there was a small clause about a rule
for the tariff sheet which gave an advantage to the airlines that every day they can

change the tariff sheet. 3& g dt g g T? 31T i IR 2fie st & feg a9 @1 8 | g7
31T i feahe o off & | Tt i SR 2fe el & T 591 W@ & 1 Again, it was not serving the
purpose. Then, we changed the rule that was giving that measure, and we said
that: You would not change it every day and you would not change it every 24
hours. You will only change it every month so that the passenger can see it ahead
of the month. In the first week of the month they have to give us the tariff sheet
saying that in a sector, in this month, how much they are going to charge, and how
many bucket charges they are having. So, there is everything the passenger should
know as to what charges will be there. We have changed it to one month, and that
is also a facility that the passenger will have.

I would encourage more passengers to look into this tariff sheet, to look at how the
pricing is done, what is the minimum bucket, and what is the maximum bucket.
This, we have done last year itself, and we are observing some changes because it
improves the monitoring mechanism that we have on these airlines and their tariff
sheets.

Further, on top of this, there is a Tariff Monitoring Unit that we have created in
DGCA. Its purpose specifically is to look into what the pricing is; how the airfares
are fixed; are they following the tariff sheet or not?; and are there abnormal
situations that are being created? So, specifically just for tariffs, we have created a
Tariff Monitoring Unit, and it has been strengthened time and again through
various measures. Earlier, it started with around 50 routes. But now we have
expanded it to 78 routes. We are also taking international sectors right now to
understand where and how these fares are being changed and how they are being
done.

The Tariff Monitoring Unit is going to be a very important unit for us to monitor the
tariffs. We are bringing in more IT tools. We are bringing in more technology so
that the power of the TMU increases and they can analyze the fares in a very tech-
based manner using the IT tools also. So, that is one thing that we have done, and
we are also improving the capacity with which TMU works not only in the routes
that are being covered, but also in the number of people that are doing it.

Then, the most important thing in the civil aviation sector, in the last 10 years, is a
success story that not only I, who is part of this Government, can talk about, but
everyone on both sides and all across this House can speak about. The UDAN



Scheme was one of the most successful schemes not only for the country, but for
people across the world that we can showcase it to.

UDAN Scheme has democratized air travel in the country. The way we have
brought inclusiveness in civil aviation is because of the UDAN Scheme. There was a
big number of unserved and underserved airports in the country. This was a
challenge for us because there were these airlines who were looking at commercial
interests. Naturally, the airlines would look at viable routes to function like the
metro routes or the tier-II to metro routes. But we have been creating airports
across the country, especially in the North East and in our Union Territories where
they might not be viable to function, but still they need air connectivity.

People were aspiring to have air connectivity in the country. So, that was when our
hon. Prime Minister came up with this flagship Scheme of UDAN, 32 23T &I 31
amies, and it has done wonders to civil aviation sector in this country. Whatever we
experience, we have gone to different places now, where people would not have
ever thought that they would have an airport at that location. Because of the UDAN
Scheme, we were able to start an airport there. Because of UDAN Scheme, we were
able to start operations there.

Today, almost 1 crore 57 lakh people have availed the benefit of UDAN. More than
3,26,000 flights have operated under the UDAN. More than 693 specific routes,
which were not there before, because of UDAN Scheme, we have started that. But
there are certain limitations in UDAN. The UDAN Scheme also is not just to cater to
the viability or just to start new connections. UDAN Scheme is supposed to act like
a spark. Wherever there is a route, which is not functional, we wanted to start the
route, bring in the viability, bring in people, attach them to aviation, attach them to
air travel, and let the private sector take its place. It is with this idea that the UDAN
was brought in, and it was envisioned for 10 years. But I can tell you right now that
in the last Budget, hon. Finance Minister, Nirmala Sitharaman ji understood the
importance of this specific UDAN Scheme. Like I told you that it was only for 10
years and we were on the verge of completion of the UDAN Scheme, she has made
the provision that UDAN is going to be extended for 10 more years. This is a great
thing for our civil aviation as we are trying to grow more and more in the next few
years, not only in terms of expansion for the next 10 years, but she has specifically
mentioned that 120 new destinations are going to be covered That is the strength
that civil aviation has in this country. How many airports do we have today? We
have 164 airports. Madam, 164 airports is a vast network, but look at the capacity



of the country. We are not stopping here. If we want to achieve Viksit Bharat, we
have to connect each and every location as much as possible with civil aviation and
in the next 10 years, we are going to do 120 destinations.

What is the biggest benefit UDAN has done to the country? I have talked about
many of them, but one of the biggest one is that new airlines have come in. There
are new airlines which many of you may not know because they operate in very
specific sectors. You might not see them. Star Air is there, Fly 91 is there, India One
is there. They might have very small operations. They might have a 9-seater or a
19-seater aircraft, but they are the ones which are connecting the tier-3 cities. They
are of the ones which are connecting the remotest parts. You would have never
seen these kind of airlines come into the country. But it is because of UDAN, they
found a way to come in. Is it not what we want? This is exactly what we want - more
airlines to come in, more competition to be there in the country. UDAN is
specifically looking into that.

In the last 10 years, if we can see so much success in UDAN, it is because of the
modifications in the UDAN which is going to facilitate far more people to come in
and more competition to be there, more routes being established and more
connectivity being established. Imagine the kind of growth we can see with the new
expanded UDAN in the next 10 years. Definitely I see the vision that there are going
to be more and more airlines coming in the future. I can assure the House that
there will be more and more airlines with the UDAN scheme also that is going to
come.

I have talked about the tier-2 city connections and tier-3 city connections through
UDAN and that we are going to expand. In this last 18 months of me being the
Minister, we have given NOC to three new airlines also. Two new airlines have also
applied for NOC. So, this is a continuous activity. We are engaging with the
stakeholders. We are engaging with the market. We are creating the aspiration that
if you want to be in this sector, this is the time that you start a new airline because
the demand is continuously growing This is the approach of the Government also
that we need more airlines.

Not only this, I would also like the people here to understand the real bottleneck
here. We are creating airports. For airlines, we have the UDAN Scheme where we
are encouraging them. We are giving the viability and all that. Availability of
aircrafts is a serious issue that we all need to understand. There are only certain
players across the world who are making these aircrafts. If I have a lot of money to



buy aircrafts, if I say today that I am going to start an airline today, I have the
unlimited amount of money for me, and I want to buy 100 or 200 aircrafts I cannot
have these 100 or 200 aircrafts right now today. It is because the manufacturing
goes on at a pace. Every month there are certain factories that they have, there are
certain assembly lines that they have, the throughput of these shops is only that
much and they are not only supplying to India. They are supplying across the
world. There is a huge demand in the Gulf. There is a huge demand in Asia Pacific
region and everyone is having to wait for this. India is also waiting. How many
orders do we have? It is 1700 aircrafts.

About 1,700 orders are pending with Airbus, Boeing and other players. Once we
get these, if these 1,700 aircraft that our airlines have ordered today actually enter
our sector, then of course passengers will benefit. But the bottleneck is not within
the country, not with the Government, not even with the airlines. The bottleneck is
the availability of these aircraft. We have recognised that, and that is exactly why
this Government has taken a stance that we are not going to wait endlessly for
aircraft to be built elsewhere. We are creating a programme so that aircraft can be
built within the country. We should have a Made in India aircraft, and that is the
vision with which this Government is moving ahead.

There is Russian Sukhoi SJ-100, which is a regional aircraft. We are in discussions
with them. HAL is engaging with them. They have entered into an MoU, and they
are bringing the technology here so that we can build the aircraft locally. Embraer
is also a very good and efficient aircraft. We are seeing Star Air operating Embraer
planes and provide good connectivity to tier-II cities. They too are trying to expand.
We are in talks with Embraer as well, asking them to come to India and
manufacture here so that we can build these aircraft domestically.

If there is a future demand for 1,700 aircrafts, and if we can persuade the
companies to come and build in our own country, imagine how much easier it will
be for our airline operators to obtain those aircraft. We can have the aircraft built
here, in our own facilities, and also reduce certain cost elements. These airlines
operate on very thin margins. That is something we must understand. Look at the
challenges they faced. They went through COVID-19, a time when nobody was
travelling. But they still survived, they continued paying salaries, even on days
when not a single flight was allowed due to the lockdown. Every airline had to go
through that phase.



There are also very high leasing costs. It is not as if an airline can buy a plane
outright just because it has money today. There is a different financial strategy at
play not only in India, but across the world. Airlines lease aircraft. Leasing means I
rent a plane from someone who owns it, use it for a certain period and return it.
This is the common strategy everywhere. Two or three decades ago, about 60 or 70
per cent of planes were owned by airlines and 30 per cent were leased. Today, 85
per cent of planes are leased.

So, we asked ourselves: why not address the leasing ecosystem itself? We studied
the global leasing industry. Certain hubs have emerged. Ireland is a big hub
because they started early because they created the required regulations. They
fixed taxation issues and built a global centre for leasing. Anyone wanting to lease
a plane prefers Ireland. Now, UAE has also created a hub. Singapore too has
developed its own ecosystem. So why not India? This is the approach of our Hon.
Prime Minister: why should we not become a global leasing hub, not only meeting
our own demand but serving the entire world?

GIFT City was created with exactly this vision, that the leasing industry should
flourish here. We also saw that the Cape Town Convention, which is the global
compliance framework for aircraft leasing, needed to be given legal backing in
India. We had no legislation supporting it. In last December, both the Houses
passed the Bill, and we enacted the Cape Town Convention Act for the protection of
aircraft objects. As a result, Indias compliance score in the global leasing sector has
improved.

Now, we are establishing presence in leasing. What does that mean? It will be
easier for airline operators to lease planes. Costs will come down. More players will
be interested in this. This adds to competition and it encourages more airlines to
enter the market.

I also spoke about MROs. Maintenance of aircraft is another major cost. Even when
we bring planes from abroad, they must be maintained. There is periodic
maintenance, and maintenance for safety issues, component issues, or engine
issues. Engine work is a very important part of overall aircraft maintenance.
Usually, when maintenance is required, the aircraft or the engine has to go back to
the original OEM in France or Germany or a European country or the USA or
elsewhere. What does that mean? There is high forex expenditure. It is a huge cost
for the airline just to send the aircraft or engine abroad and that cost ultimately
falls on the passenger. Time is also lost. If one aircraft is taken out of service and



sent abroad, it undergoes maintenance, and comes back after one or two months.
During that time, the airline loses that aircrafts operational capacity in India.
Therefore, we have now strengthened the MRO ecosystem within the country.

This Government has taken this exactly with that idea, and it has improved the
whole MRO situation in the country and multiple other things like the taxes around
the MRO components, how you open up the airports to have MROs. I have just
seen one Member also asking that you need to open up Tier-II, Tier III. We are
doing it. We have created the rules, we have created legislations that we open up
more MROs in the country. Very proudly I am also stating this. Recently in
Hyderabad, near the GMR airport, Safran have set up shops here in the country,
which is an important air engine manufacturer and many of our Airbus. They have
these leap engines which are done by them. Now we do not need to send it
anywhere to France etc., we can do it in our country itself. The capacity with which
they have created is 300 planes per year. It is 300 engines per year, that is almost
one engine every day. It is going to be maintained. Now there is lesser time for
maintenance, and less cost for maintenance also. If cost for the airlines to maintain
the plane is less, then, less is the cost on the passenger also. That is why MRO
network is also important. MRO network is something we are clearly concentrating
on.

Safrans coming to India is like a gateway. Once you see that one big player is
coming in, all the other players find the confidence to come to the country and that
confidence and the trust in Indian system is what this Government has created for
them. We have done the leasing act.

Then, I would like to mention about flexible airspace also. Back then, the airspace
used to be very restricted. From the country, there used to be a strict norm that
this is the civil aviation airspace, this is the defence airspace, this is restricted
airspace. Everyone was controlling their own space. But what was there left out
with civil aviation was very, very small. If there was a restricted airspace, and if it
was not accessible to use the restricted airspace to go from point A to point B, it
has to go all around. When it goes all around, imagine the fuel cost that it takes,
the time that it takes. It was hon. Prime Minister Narendra Modi ji who made the
defence, who made the intelligence, who made the civil aviation, all the
technologies that are there. Everyone sits together, they collaborate, coordinate
and come out with flexible airspace. So, even if it is with defence, at that time civil
aviation can request that I want to use this airspace for the passengers, for the



commercial purposes and they give their airspace. So, what used to take probably
30 minutes or 40 minutes over, gets covered in a very shorter time and that cuts
down the cost of the plane to operate from one point to another point. That also
reduced the cost. This is again playing into the fact that relatively, taking inflation
and the CPI, you might even feel that why would it be that the prices are still 43 per
cent lower than before. This is because of these kind of things and the
interventions that we have done keep the airfares down. There are many things
which are in tandem, and there is also a multi-pronged approach which is going on.
So, this is why we have kept them in this thing. I have talked about many things
that are there. While I say this, there is also the second point.

Now, I would move to the second point. This would not be taking much time. It has
been mentioned that we should convene a joint meeting with airline operators,
representatives of the people and all other relevant stakeholders to discuss the
issue of excessive airfare during the vacation seasons urgently. Accordingly, I have
mentioned that we have done it in the Kerala Gulf in October 2024 itself. That is
because this was placed on time and hon. Speaker from the chair has advised that
you have to meet the airlines. We have taken meetings with the airlines, all the
stakeholders, and we have taken it as a very proactive measure and we are doing it
every month. Every month we are sitting with the airlines. We are telling them what
the festive seasons could be, what could be the airfare in that specific month. We
are coming out with guidelines; we are coming out with instructions to keep them
at this thing.

Then the third point is to establish a quasi-judicial body to regulate and monitor
the aircraft ethically and equitably. To regulate, I have said that the Government
already has the power. In extraordinary circumstances, whenever it feels it is going
out of bounds, then we have the power. For monitoring we have the Tariff
Monitoring Unit. We are making it more powerful. We are, in fact, including it in the
aircraft rules also, so that it carries a certain kind of statutory provision for it and
that is going to strengthen.

With all this, the only thing that I want people to think about, is the bottleneck of
the aircraft availability. Second which I want them to think about is the viability of
the airlines. We all feel that these are companies who are charging a lot of money
but none of them are making good money. Most of them are in losses. That is also
one consideration that we have to keep in mind. The Competition Commission of
India and High Court have said that the fare should be deregulated. They have



given judgments multiple times. The Competition Commission also advised that the
airfare should be deregulated for competition to prevail in the industry. All this, our
most important responsibility with civil aviation is safety and security, no matter
how much this commercial angle, how much the pricing, everything comes. Our
first priority is to take the passenger from one place to another in a safe and secure
way.

So, safety and security is the topmost priority. We are building these airports not
only for today but for tomorrow also. No matter how much politics or political
items the Opposition tries to bring in, we are very committed to the people of this
country. If it is not that, then, it would not be that three times in a row, one man
would have become the Prime Minister of the country. It is because we all walk,
talk, and work for the people of this country and for the common men of this
country and that is going to continue, keeping intact the passengers rights and
safety and security of each and every passenger who is flying in this country and
that is the commitment from the Government and from the Civil Aviation.

As I have addressed all the points, I would now request hon. Member Shri Shafi
Parambil ji to withdraw his Resolution.

Thank you very much, Madam.
HON. CHAIRPERSON : Shri Shafi Parambil.

SHRI SHAFI PARAMBIL (VADAKARA): In spite of having all these measures and in
spite of your claims that you have taken all these actions, I fail to understand how
an airline can charge Rs. 65,000 from Srinagar to Delhi when the Pahalgam terror
incident was happening. When 26 people were brutally killed by the terrorists in
Srinagar; when people sought to move out of Srinagar; when the whole country
was in trouble; when it was a war-like situation; and when the country was at war,
the people who intended to move out of Srinagar to come to Delhi were charged
Rs. 65,000. It was just a one-way ticket. So, I seriously raised this concern.

In spite of having all these measures that you have explained and in spite of having
taken all these initiatives as you have mentioned, how could they charge Rs.65,000
for an economy ticket from a traveller who is trying to move out of Srinagar in the
situation of a terrorist attack? So, all these actions must not step in after the chaos
has happened. We must regulate them prior to this chaos. That is what we demand
through this Private Members Resolution. That system must be in place.



Madam, like everyone of us has said, air travel is not a luxury any more. We all
know that. It is a necessity now. We cannot skip away from that fact. A student who
is returning to his home after college or is going to college for an exam from home;
a migrant labour who is coming back home after one year or two years of hard
work; a child who is coming to see his parents who are sick; and a family, who is
settled abroad or working abroad with two or three children, who is coming back
home for a seasoned vacation just for fifteen days or one month in a year to see
their old aged parents, how can they be charged four times or five times or six
times? They spend all their years earnings just to take a ticket back home. Who
must regulate this?

It is a market fluctuation. It is market driven. It is open sky. But now, we learn that it
is not just an open sky. While we say that it is an open sky, but what has happened
in India is that it is duo sky -- it is Indigo sky and it is Air India sky. It is 92
percentage. So, where is the foresight? Where have you gone wrong?

Madam, this is not just an Indigo crisis. I must say, this is a governance crisis also. I
must say, this is a governance crisis also. It is because I have learnt that the Pilots
Association themselves have warned about these regulations initially.

17.39 hrs (Hon. Speaker in the Chair)

And I have heard Members, from either side, warning the Government about the
situation which may arise in a few months time and asking to think about as to
what has happened. But now, even the Pilots Association may be off the record
contacted and said that there are chances of these being pre- planned disruptions.
Thousands of flights are being cancelled in a single day.

Lakhs of people stranded. Thousands of pieces of luggage are missing or delayed.
Treatments delayed, functions delayed, exams delayed. Even there are UPSC-
related issues. We have read so many such stories.

What was the role of the DGCA in foreseeing these things while allowing them to
declare more schedules, more window schedules, and while asking them to have
more pilots? What was our role in ensuring that? What was our monitoring
mechanism to ensure that they had done enough? Why did we not bother to
closely check whether IndiGo or any other player had prepared themselves to face
the situation?



Instead, all of a sudden, and not just in December but even in November, there
were hundreds of flights cancelled. We had the warning signs much earlier. We had
received written letters much earlier, cutting across political lines.

Is the DGCA supposed to be a silent spectator to all these things? And after all this
chaos happened, after all these troubles happened, after people paid Rs.35,000,
Rs.40,000, even Rs.42,000 for one-way tickets on routes where they normally paid
Rs.8,000 or Rs.9,000, only then we stepped in.

Sir, you said extraordinary situations, but they are trying to make these situations

very normal in each and every case. That is the biggest problem. We can
understand Government involving itself in an open market only in extraordinary
situations. You yourself rightly mentioned this here.

AF 37eE 37k |
SHRI SHAFI PARAMBIL: I just started

AT 37e8T 2 I8 WIS g, d U ha hit? A1, Y | 3much fawy @ afe &g v s9 @1 8, at 39
R Fifely |

SHRI SHAFI PARAMBIL: It is strictly to the topic, Sir. Nothing outside the topic.
AT S7eAe] : 31T 39 3erdl §o did |l 981 Tehd | Al 3y St o at # Hd dier & |
SHRI SHAFI PARAMBIL: I am speaking strictly to the topic, Sir.

AT 37e8] : ST SUh h 3ER-IER T Fieieh 2ifueh WR Sy |

SHRI SHAFI PARAMBIL : We may all have to buy tickets on our own in the future.
A 3ree : feepe ot arft oft a1 § 1

SHRI SHAFI PARAMBIL: Sir, this is a very serious issue

A S7eAE : 311U Siedl @A HIfSIY, B Joi- aret ¢ |

SHRI SHAFI PARAMBIL: We have time, Sir. You rightly mentioned that during the
Mahakumbh, Delhi to Prayagraj one-way ticket was Rs. 32,000. You said you had to
step in, but how could they charge like that? So, where is this agency? What is its
role in enforcing these norms? What are their actions in stopping such
exploitation? After charging so many people such high prices, only then we got



involved. That means a regular system must be in place, not just for extraordinary
situations but for the extraordinary exploitation that these airlines carried out.

AT Sremet « sifavifec &t St am s +ff o8 e argd 82 oy oft e R @
I hT A8 872

TR Hoft; qur IR gt & e @i (st sifaifee ww. R&ifdan) : @R, oR oy arga §,
SRR T |
AT 31eeT : 3BT SR gsolde g, Safeiy ST Sifeiy, 3y o1+ AR sgad ax &fSd |

(caayr)

SHRI SHAFI PARAMBIL: I mentioned the Pahalgam Terror Attack. This is not a
seasonal issue; this is not an IndiGo crisis. What is the justification for an airline
charging Rs. 62,000 from Srinagar to Delhi when 26 people lost their lives in a
terrorist attack? When everyone intended to help the nation, our own airline
company was exploiting the situation.

This is a crisis exploitation. They must be penalized. (Interruptions) Sir, I am coming
to that. I do not know why you are disturbed about it. I must say that arrogance
must be grounded. That arrogance of exploiting the crisis must be grounded.

AT 3TeeT: AT 95, 316 31 31U-T §1d AT hifoig |

(Interruptions)

SHRI SHAFI PARAMBIL: Sir, I was forced to bring this as a Private Member
Resolution.

AT 38T AT TS, 316 31T 31! §1d AT <hIfSIg | 3Uch fawa 317 7Y |

(Interruptions)

SHRI SHAFI PARAMBIL: Sir, I have come from Vadakara. My constituency is
Vadakara in Kerala. There are so many migrant labourers who work abroad. They
work for two years at a stretch and when they try to come back home during the
vacation, the charges are not just once, twice, thrice the price of a normal ticket but
it skyrockets. When the fares are sky-high, our regulators hit the rock bottom. That
is the major issue.

AT 378l AT U6, I8 3! d1d & foh 310+ olieh 9T ot ggd fhar § |



(Interruptions)

SHRI SHAFI PARAMBIL: The Speaker is not allowing me to speak much. Whatever
suggestions, whatever actions you have taken, you told you have initiated.

AT Sfeder: AT 9aw, 3Tl foha dielt hl SoiTelid 17 3T I8 diel 38 & foh Hat ser
Y gSITeId Bl &1 7S |

(caaYr)
SHRI SHAFI PARAMBIL: Sir, I am talking right now.
AH-T 31edel: A1 9e, 3TUeh! a1 i §, 31a difely |
(CERIR)

SHRI SHAFI PARAMBIL: In light of one of the worst operational crisis, I kindly
request the hon. Minister to ensure that there is a capping for sectors or at least for
kilometre-wise. There must be an upper limit. Otherwise, that will not stop because
we will involve only in extraordinary situation and they will make use of that and
they will continuously fleece in this thing.

A 3788l A1 9, 319 I8 §1d Yol $he 36 6 |
(aum)

SHRI SHAFI PARAMBIL: Second thing, when I presented this initially also, the hon.
Speaker directed the Minister to have meetings of the stakeholders. I thank you for
the meetings that you had but Sir, as stakeholders, organisations from the
community or from Indian Associations over there, were not invited. They are the
most important stakeholders because they suffered this. We have to hear them
patiently. Those people who suffer this, they must be given a patient hearing.

2t Aferr g (Mg) : Aeled, T 178 (aym™)
O 37emeT: T 178 &1 87
(TTYT)

1. fAfera g3 : Agicy, $9 d8d AFE 95w 15 fide @ W 78 9 ¥end | afg emg
Zolord it gt ag ST el | (SaeT)

O 31eel: B9 ITeht goTold &l & |



SHRI SHAFI PARAMBIL: I have my third point. About the tariff monitoring units,
you said that it is already in existence. It is already into play. How about having a
quasi-judicial body which can overlook into these facts, these things and which can
monitor these things before the chaos happens?

Sir, there are so many issues. As the Minister rightly informed, every Member felt
emotional about this issue because it is affecting a large number of people
throughout the country. Millions of people are being affected for every single
thing. They charge Rs. 20,000 for a ticket and then additionally, they ask for Rs.
1,500 for a seat.

I have one more point. The existing mechanism is not helping to prevent the
chaos. So, my request to the hon. Minister is to establish and declare a cap at least
a higher limit on the specific things about sectors.

One more thing, please ensure that our NRI community and their association can
have a meeting. We can go through the embassy itself. They are not heard. Please
have a meeting with them country-wise if you have time.

Thirdly, I request the hon. Minister to establish or declare a quasi-judicial body to
stop this looting or this crisis exploitation for once and all.

Thank you, Speaker, Sir, for giving me this opportunity. I am a first time Member of
this august House.

AT e : 31T Ugel! IR o Y& §, cifch MU dgd 3 &1 ¥ 3 IR @ ¢ |

SHRI SHAFI PARAMBIL: Sir, there are so many migrant labourers in my
constituency, Vadakara, who are suffering from this issue. Now, everybody has
learned that this is not just a pravasi issue. Everybody started feeling the heat,
those who are travelling inside also.

Sir, when I met the hon. Minister, he told me about the point of call for Kannur
Airport, and the development for Calicut Airport, if more airlines come to play. The
hon. Minister himself told that more airlines will come to play. But, point of call
facility is not being given for Kannur Airport. Apart from that, the development of
Calicut Airport development is also being requested continuously to you. If such
thing happens in time, more players may come and we can have a reduced price. I
know who will be pressurizing this. They are pressurizing us too far away, so please
involve all those things.



SHRI KINJARAPU RAMMOHAN NAIDU: Sir, whatever points the hon. Member is
making now, he has made these points earlier also in the beginning of the debate
when he initiated the discussion. He has mentioned all these things very clearly,
and based on that I have given the reply.

One thing is that airfares have multiple aspects surrounding to it, and the
Government is taking a multi-pronged approach while dealing with it. When it
comes to the airfares, the capping of it, the higher limits, definitely we are revisiting
it, we are seeing how they are being limited. The Government is monitoring the
fares. We are discussing with the stakeholders, and airlines on how they have
decided it and what it should be. The Government is continuously involved. Now,
coming to the point of discussing, engaging with associations, the Ministry keeps a
very, very open approach, whoever wants to discuss, let it be an association or
individual. We have multiple layers within our Ministry, and within our system. We
will continuously engage with them internationally also. When it comes to having
this point of call, it is a bilateral issue and it is not just a point of call that you can
give it for Kannur or the entire world. It depends on which country you want to
have a point of call with and how it is. They are also giving us the necessary point of
call from the other country. Especially, when it comes to Kerala he has multiple
times raised this issue on various forums also and likely so, because there is a need
of increasing the capacity I would like the Member to also understand, it is not only
about capping the airfares. There will be 100 seats that are available, and you want
them to be at a certain price. Agreed, you are getting it, but there are 1000 people
who want to travel. What about the other 900 people who cannot travel? We want
the capacity to increase. I am not shying away from the fact that the airfares need
to be reasonable. We also need to understand that there are more people who
want to travel, that is why the demand is so high in that sector, and that is why we
want more airlines to come in. I have explained how we are doing it. The hon.
Member comes from Kerala. There are many people who are there; expats living
across the world, especially in the Gulf. I would encourage him to reach out to his
constituency. People who are there, please tell them to start one airline also, and
increase the capacity. The Government is facilitating that. Thank you, Sir.

SHRI SHAFI PARAMBIL: Sir, I am withdrawing my Bill, as per the practice of the
House. But, hon. Minister mentioned about half of the carrier empty. Sir,
throughout the season, they are charging higher fares. That is happening in Kerala.
Even when half of the carrier is empty in season, they are charging too much. They
are making this as an opportunity.



AT 3regel : A Jed, e off amar & o S-S A 9= & w29 &Y St €, smue off
U et | a1 eft off T3 i g, A F St AR A Tet @ 39 9R fawat wR iiRar
g =i &d 8 | i ot afernd wu @ @ear g, 398 off 9af ed § ok ad & siqR ft a8
HITAN e & foh AT Tt T ST 911G €, I AT o SR TORASY i e |

SHRI SHAFI PARAMBIL : Sir, let us hope that this situation does not arise in the
next season also so that we do not have to discuss it again at all. Let us see what
these actions might resultin.

As per the practice of the House, Sir, I am withdrawing the Resolution.
AT STeTel: T GHT hl g 3907 & foh oft Tth R gRT U¥dd Hehed ot arad foram Sg?
Resolution was, by leave withdrawn

AHAIT 37eel : 99T &Y hrfarg! giar i 15 fiamr, 2025 &t urd: 11 s dah & felg T
UffTa hi STt @ |

17.56 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Monday, December 15, 2025/Agrahayana 24, 1947 (Saka).

* English translation of the speech originally delivered in Punjabi.

* English translation of the speech originally delivered in Santhali.

* English translation of the speech originally delivered in Tamil.

* * English translation of this part of speech was originally delivered in Tamil.

* * English translation of this part of speech was originally delivered in Malayalam.
* . * English translation of this part of speech was originally delivered in Malayalam.

* * English translation of this part of speech was originally delivered in Marathi.



* ..* English translation of this part of speech was originally delivered in Manipuri.



